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ORIGINAL APPLICATION NO. 363/2022
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VERSUS
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INDEX
SI. | Particulars Pg. No. C. Fee
No. | | |
1. Short Reply/Counter Affidavit for and 1-16
on Dbehalf of the Respondent
No.4/Greater Noida Industrial
Authority(GNIDA). B _
2. |Reply for and on behalf of the| 1927
Respondent No.A- to the Stay
Application filed by the Applicants
along with supporting affidavit.
3. ANNEXURE-R/1 (COLLY.) 24-27%
Photographs taken by the Answering
Respondent showing laying down of
Interlocking tiles on Granular Sub
Base/Coarse Sand.
4., ANNEXURE-R/2 2427
Copy of the Letter dated 17.02.2020
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very much part of the carriageway. A Sketch of two 18 meter
road in GREATER NOIDA showing carriageway, road
shoulder and the green area are being annexed herewith and

marked as ANNEXURE-R/S.

13. That the Answering Respondent has taken several steps like
developed 278 parks in 301.40 acre area, total green area
of 5000 Hect. road side plantation of trees in 275 km length
in developed area and planting 1 to 1.5 lacs trees/year.
Every year for making the city green.Also the answering
respondent has developed unique dust free zones by
planting green grass in 275 km road side patri out of 286
km roads in Greater Noida, at appropriate places throughout
GREATER NOIDA. Copies showing plantation of Green
Grass in GREATER NOIDA is being annexed herewith and

marked as ANNEXURE-R/6.(COLLY).

14. 1t is humbly submitted by the Answering Respondent that
although cnvironment and ecology is important for human
existence however development work is also equally important

and as such any de/e&pménﬁw)t)rk ought not to be hampered
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BEFORE THE NATIONAL GREEN TRIBUNAL PRINCIPAL
BENCH, NEW DELHI

I.A. No.115/2022
In
ORIGINAL APPLICATION NO.363/2022

IN THE MATTER OF:-

VIKRANT TONGAD& ANR. ... APPLICANTS
VERSUS

STATE OF UTTAR PRADESH&ORS. .................. RESPONDENTS

REPLY FOR AND ON BEHALK OF THE RESPONDENT NOK«%}»
NOIDA AUTHORITY TO THE STAY APPLICATION FILED BY
THE APPLICANT

MOST RESPECTFULLY SHOWETH:
1. That the respondent No.} Greater Noida Industrial Development

Authority (Hereinafter called as “Answering Respondent”) have filed
Reply/Counter Affidavit in the above captioned matter and as such the
submissions made therein may be construed as part and parcel of the
present Reply and the same are not being repeated herein for the sake of
brevity.

2. That the averments made in the Application under reply in nothing but
mere reproductions of the submissions made in the Original Application
being O/A. N0.363/2022 and as such the same may be deemed to have
replied in terms of submissions mad in Reply/Counter Affidavit filed by

the by the Answering Respondent.

3. It is submitted that the allegations pertaining to concretization of
roadsides/road shoulders are completely wrong, incorrect and
misleading. It is humbly submitted that all roadside construction in
NOIDA are being carried out by the Answering Respondent strictly in

accordance with the directions passed by this Hon'ble Tribunal time to
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time and the Guidelines issued by the State Government as well as all
other Authorities including Ministry of Environment, Forest and Climate

Change, Govt. of India, and the Central Pollution Control Board.

4. That the Applicants have wrongly averred in the Application that
roadsides and road berms are being concretized, possibly for' misleading
this Hon'ble Tribunal by creating an impression that the act of
Answering Respondent is not nature friendly. It is submitted that
roadsides has not been concretized at all by the Answering Respondent
and it has only laid down interlocking tiles on the granular sub base as
permitted by this Ho'ble Tribunal in its direction passed time to time and
in accordance with State Government Order dated 23.03.2018 and the
decisions taken by Centralized Monitory Committee in its meeting held

on 13.02.2020.

5. That the instant Petition/Application is bereft of any merit and the same
has been filed by the Applicants for gaining cheap publicity. It is humbly
submitted that filing of such frivolous Application and getting stay by
misleading this Hon'ble Tribunal not only consumes the precious
Judicial time of this Hon'ble Tribunal but also hampers the development
work being carried out by the Answering Authority for the good of

public at large and to control Air Pollution due to road dust.

PRAYER

It is, therefore, most humbly and respectfully prayed that this Hon'ble

Tribunal may be graciously pleased to:

i. Dismiss the present Stay Application filed by the Applicants with

exemplary cost as the same is bereft of any merit;
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REGIONAL OFFICE o
UTTAR PRADESH STATE POLLUTION CONTROL BOARD, WOIDA
E-12/1, Sector-1, Noida, Gautans Buddha Nagar
E Mail: ropoidai@uppeb.com, Phone: 0120, 4974552

Refl No.1537/Gov. Letter.-152/2020 Dated: 17.02.2020
To

1. Chiefl Executive Officer, New Olkhla Industrial Development
Authority, Sector-6, Noida

2. Chd

Lixecutive Qfficer, Greater Noida Industyial Development
Authority, Greater Nodda

3. 3. Chief Executve Officer, Yamuna Express Way, Industrial

Development Authority, Greater Noida

N

Executive Officer- Municipal Couneil, Dadri, Nagar Panchayar

wspur/Dankaurdahangirpur/Jewar/Rabupura

Subject:  Regarding directions issued by the Secretary, Minisiry of
Environment, Forest and Climate Change, Goverament of
(ndia.

Sir

This to inform you that a meeting was feld on 15.02.2020 i the office

of Miniatry of Environment, Fovest & Climate Change, Jorbag, Delhi

Warles related o waste material disposal, construction i demotition
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disposal, plastic waste collection and its disposal, parking facility, road

dust, unpaved road, mechanical

sweeping and water sprinkling was

reviewed and necessary directions were issued in the meeting.

Nevessary points are as follow-

e

[

Complete management of collection, segregation and disposal in
accordance with Solid Waste Management Rules, 2016 be

insured by all the local bodies.

- Compleie management of collection, segregation, reatment and

disposal in accordance with Construction and Demolition
Management Rules 2016 be insured by all the local bodies.

Complete management of collection, segregation, treaunent and

disposal in aceo

2016 be insured by all the local bodies,

Mechanical sweeping be done inall the tocal bodies and placing
of GP'S Device on all the mechanical sweeping machines be
insured so that yout chart of said work could be displayed on the
website of focal bodies.

Water sprinkding be done in dust affected arcas of all the local

bodies and placing GPS Device on all the water sprinkling
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ANNExURE-R/S

Report of the Expert Group on "Suggestions and Action Plans for

permanent solution to air poliution in Dethi and NCR”

12" May, 2022
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Gmf’ﬁ“ CHAUDHARY LAW OFFICES <chaudharylawoffices@gmail.com>

Advance Service of Short reply/Counter Affidavit on behalf of Respondent
no. 4/ Greater Noida Industrial Development Authority

CHAUDHARY LAW OFFICES <chaudharylawoffices@gmail.com> Fri, Oct 7, 2022 at 4:16 PM
To: vashistha.akash6@gmail.com
In re: O.A. no. 363 of 2022 titled as Vikrant Tongad Anr. vs. State of UP & Ors. 4/@
Dear Sir,

Enclosed please find attached the short reply/counter affidavit for and on behalf of the respondent no.
4/Greater Noida Industrial Development Authority in the aforesaid matter.

Kindly acknowledge the same.

‘Regards
Geetanjali Setia
Advocate

for Chaudhary Law Offices
Advocates
K-2017,(L.GF)
Chittaranjan Park
New Delhi-110 019.
- +91-11-41053797

Confidentiality Note: This message is intended only for the use of the individual or entity to which it is addressed and may contain
information that is privileged, confidential and exempt from disclosure. If the reader of this message is not the intended recipient or
an employee or agent responsible for delivering the message to the intended recipient, you are hereby notified that any
dissemination, distribution, or copying of this communication is strictly prohibited. if you have received this communication in error,
please notify us immediately by e-mail and delete the original message. Thank you

s@ Vikrant Tongad - Short reply - GNIDA.pdf
17111K
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